ta
i '
A .
H

IN -YHE CENTRAL ADMIN ISTRATIVE TR IBUNAL s HYDERABADSB ENCH

isﬁgaf"ﬁﬁ

P

;;,AT HYDEKABAD
o |
O.A.NO.10/93 : i. Date of Order:£13,10.1993
. I '
BETWEEN ; o o
_D.Vinay%ka Rao F
AND -i

. | .
1. The Secretary to Government
& Ex, Officio Chairman,
Rly, Board, New Delhi.
|

1

2, General Manager, T

. South Central,Railway;
Rail Nilayam, ﬂ
Secunde;abad. I

3. Divi, Kly.Manager, |
- South Central Railway
Vijayawada,

1

i
;

4

[H

|

. Respondents.

\.. ‘
-l

} | ﬂ

Counsel for the Applicant -+ MILK.5.R,Anjal

leyulu

Counsel for the RESpondenFs «« Mr.,D.Gopal Rgo

. | I
]
)
COLAM ; K
: il

HON'BLE SHKI T,CHANDKASEKH

AkA RiDDY ; MEMBER (JUDL, )

/
i
|
E L) 2
LY
i ;
i
' i
"
1
S
i
% ! |
“ ' !
A ; 4
L.
1 -
|
A ;
“y :l :
| | g L.
_ - i s
":‘:M -



sy

-
vl ]

T ew 4]‘--

gaid to be studying in

of the sons of the said‘Lakshmaiah is already

government job that foo

It cann.t be'said that

| ~
‘ -

|

H ﬁ-——-'QL"i'L(Cﬁ*v\X ~
¢ollege respectively. 9&; One

N
in
in &

workirc gazetted post. Ce

+

%he family is 1n>placqﬂ%f 5uch

circunstances &5 to recuire an appointment oOn compassicnate

grounds without which the family

survive,

heve put in service of

will not be able O

As could be séen-the seid Lezkshmaiah seems to

%bout 31k years,. 5o, the said

Iz=kshmaiah should havelgot full pensionéry benefits,

Mmittedly it is only a
thet the said Lakshmaia

tion grounds, S0,

f1ll pensionary benefit

the eldest son is in e |

a5 t.
|

‘fter completion of 51 years age

P had retired on,medical invalida-
ne said Lekshmalah nhad received
s and as alxeaéy poknted out as

governnent job it may not be fare

to give a directicn to

the respondents to consider the

| \

applicant herein iorI app01ntment on compassionate grounds,

The action of the respondents in rejecting the claim

of the applicant for co

appears to be ¥alid,

be no order &s to costs.

~

CERTIFIED TO BE TR*T)h cor

- ...‘.. aanet

Date..

Hvderabad

- '

?ence C.h.

.;%ourt Ofﬁce
~“entral drmmstrauve
Hyde; qucld BenCh

mpassionate appointment in this caSE

is rejected, There shalil

Tﬂbunﬂ



A @(-

-

L ] 3 ..

6. In the counter filed by the respondents

it is maintained that the applicant has six sons, The
eldest among them is one D,Koteswara kao, The applicant
herein is the 3rd son of the said Lekshmaiah, The
applicant is said to have passed B.A., and is said to be

unemployed,

T In the counter affidavit it is maintained
that D,Koteswara Rao %3 the first son of D. lakshmaish
is aged about 37 years and is working as Veterinary
Doctor at Hubli., During the course of hearing of this
O.A, an attempt was made by Mr,K.S.k.Anjaneyulu, counsel
for the applicent to show that the said D.Koteswara kao
is not the natural son of the saié¢ ILakshmaiah but is
JonXere & o st B v
the son of the said lakshmaiah ..._-e:Ehe—s&ac certificate
of the Mandal Kevenue Officexs= dated 15,5,1993, No
material is placed before us by the applicant to show
that his father (Lakshmeiah) was treating the son
D.Koteswara kao is c;eh }hkb@l son, It appears to
us that the sai@ lakshmeizh had been treating the said
Koteswara kao as his natural son while in service, S5O,
in view of this position, we are not inclined to hold
that the said Koteswara kao is the h&ﬁ,\g.(son of the
said Lakshmaiah and tl\i:;; are also not prepared to placCe
any reliance on the certificate said to be issued by
e toXuned
M.k.0. describing the said Koteswara Rao as s—natural
son of the caid Lakshmaiah, So, for all purpose it
i
can be taken that one of the family members of the
family of the applicant is working as a Veterinary

Doctor which isQGazetted post., As could be seen from
N (L
the counter the seconé son of %he deems=ed  has studied
Lo \c M moweh
up to B.Com, 4th son of &he deew®eed . is said to be

studu&i’JB.Tech., whereas the 5th and 6th sons are
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Copy to:=-

1+ The Secretary to Government & Ex. Officio Chairman,
Railway Board, New Dalhi,

2. General Manager, South Central Railway,RailNilayam,
Secunderabad,

3. Divisional Railway Menager, South Central Railuay,
Vijayawada.

44 One copy to Sri, K:S.R.Anjanayulu, advocate, CAT, Hyds

S+ One copy to Sri. D.Gopala Rao, SC Por Railways, CAT, Hyd.

6+ Cne copy to Library, CAT, Hyd.

_7. DOne spare copy.
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Copy to:=-
1< The Secretary to Government & Ex, Dfficio Chaxrman,
Railway Board, New Dalhi, h
2+ General Manager, South Central Raxluay,Raxlel&yam,
-Secunderabad., |
3. Divisional Railway Mapager, South Central Railuay,
Vijayawada, 7 |
- 44 One copy to Sri, KFS;R;Anjanayulu, advocate, CA#& Hyd g
- 54 One copy to Sri. D.Gopala Rao, SC for Railuays,IFRT. Hyd.
6+ Cne copy to Library, CAT, Hyd.

,,?f//a;a Spare copys
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'?%ﬁz} o . . 0.A.NO, 10 of 1993, 7 :
‘ %gf Bérween * 5 : Dated: 6%1.1993g(/
;r:b;Vinayaka Ra0 z/// z sen '._Applicahr ?f’
1y ,The Secretary te‘S/yérnmei:? & Ex. Officio Chairman, Railway
Board, New Delhis

2y General Manager, South Central Railway, Rail Nllayam, Sec—badﬁ
3. Divisional Railway Manager, South Central Railway) ViJayaw§ga‘
f - ) ‘ i I

T Respondentsai e
' : - . ; ~
Counsel for the Applicant : Sri,. K.S.R.Anjaneyulu:
Counsel for the Respondents 3 Sri. chfor Rlys,

CORAM: e

Hon‘bl@ Mr, T, Chandrasekhar Reédy, Judicial Member

The mrlbunal maﬂe the following order:=

Mr. K;~¢R.An3anqyulu, for the applicant is ﬁresent. Heard
. Issue notice to the respondents for admission hearing
and- list this OA on 19,2 1993. The respondents. will be at
liberty to file their counter in the meanwhile with a|copy to
the advocate for the appllcant. The respondents shall make
" it clear whether the fiamily of a govt, employee who had retired
on medical 1nhh$a£atlon grounds after he had completed 57
years of age is entitled for any appointment on compa§51onate

grounds, s

Deputy Registrar {d

Copy tos- :

1: . The Secretary to uovernment & Ex, Officio ”hairman, Railway
Board, New Delhi., -~ ;

24 ' General Manager, South Central Railway, Rail Fllayam, Sec=bad
3, Divisional Railway Manager, South Central Rallway, Vijayawafa(
4 One copy to Sri, K.S. R.An;aneyulu‘ advocate, CAT,IHyd.
5, One copy to Sri, ; SC for Railways, VAT, Hyd, ”ri
6. One spare cepye /(/N ! , ' i
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